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THE MINISTER OF STATES IN THE 
MINISTRY  OB'  AGRICULTURE 
(SMB,I  ANNASAHEB P. SHINDE):
(a) to (c). The State Government is 
responsible for the distribution  of 
foodgrains within the  State. Allot-
ment of foodgrains from the Central 
Pool is made taking into account the 
availability of stocks, requirement of 
other deficit States and other factors. 
The quantum  of  foodsrains,  issued 
from the Fair Price Shops to card 
holders is decided hy the State Gov-
ernment taking into account stocks 
received from the Centre, the avail- 
ability of foodgrains in the  market, 
other substitute foodstuffs, their com-
parative prices, level of income, popu-
lation growth etc. This quantum va-
ries from State to State and between 
different areas within the State.

12.00 hrs.

RS.  INCREASE IN PRICES  OF 
PETROLEUM PRODUCTS

SOME HON. MEMBERS rose—

SHRI S. M. BANERJEE (Kanpur): 
On a point of order. Sir.

MR. SPEAKER:  On what?

SHRI S. M. BANERJEE: My point
of order is this.

*r

We have given adjournment motions,
Call Attention notices, notices under 
Rule 377 and  even Privilege motions 
regarding the price hike in respect of 
petrol, kerosene, cooking gas and other 
petroleum products.  The other  day, 
when the General Budget was presen-
ted by the Finance Minister, we were 
here upto 6 O* Clock and, while pre-
senting the Budget no indication was 
given that there was going to be a 
price rise in pertol, kerosene and other 
petroleum products.

Now* the prices have been raised to 
the extent that you can imagine1— 
kerosene— IB p. per litre; H.S.L.-—15p.

par litre; cooking gas— Hs. 1*2 per cy-
linder; motor spirit—34 p. per litre; 
L.IXO.— 40 p. per litre; furnace oit— 
32 p. litre, naphtha—Rs. 1.8 a litle; 
lubricating oil—Rs. 3360 a tonne.

You will remember, Sir, When last 
time the price of petrol vras increased 
by notification to the tune of Rs, 1.07 
a litre, you in your wisdom asked the 
Minister not to follow the same prac-
tice.  The Minister did not apologise 
in clear terms to the House. He only 
expressed the reasons for doing  so. 
When the Parliament is in session and 
it is going to be in session upto May, 
I feel this is a contempt of the House 
and this is an indirect taxation through 
notification.

They have a right to do so.  But 
don’t you think that this is immoral 
and this is something to be condem-
ned by you and by us all? It is sheer 
contempt of Parliament.  I would re-
quest you to either admit an adjourn-
ment motion—let us censure the Gov-
ernment on this—or you allow a privi-
lege motion in this regard.
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wr xr̂Y vrgx<?r % f̂rrr  r̂pvr̂r H&r 

«rr fa  ^ vn wrr  r̂

«ft«r<JTT T̂7% ?  ?T̂ SFT̂TT fa  qf̂
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PROF. MADHU DANDAVATE (Ra-
ja pur) : Mr. Speaker, Sir, I have gone 
through the Rules of Procedure and. 
have given notices under all available 
rules, so that you can have a  very 
broad choice—whether you would al-
low an Adj ourment Motion or whe-
ther it will he your pleasure to admit 
a Privilege Motion, whether we would 
have a call-attention or whether you 
would allow us to raise under Rule 
377------

MR. SPEAKER: It is very nice of 
you to have given me such a wide 
latitude!

PROP.  MADHU  DANDAV ATE:
Therefore, I have only one request. As 
far as the privilege issue is concerned, 
there is a precedent  that  whenever 
there is a contempt of the House you 
have permitted a privilege motion in 
the House and this is clear case of 
the contempt of the House.

We have been kept  in the  dark. 
These are the days of midnight orders 
and one more midnight order  has 
come.  Let them come at least when 
there is twilight so that one may know 
what they are.

Therefore, please allow us a privi-
lege motion.

SHRI A. K. GOP ALAN (Palghat):
X request that this question may be 
considered seriously because it is  a 
very serious question.

I have been in this House from 1952 
onwards and I have been all along pre-
sent whenever the Budget is presen-
ted.  There was ftever an instance 
that at midnight after presenting the
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budget, the Cabinet thought that some-
thing must be done and some prices 
must be increased and then coming on 
the next day and saying that the pri-
ces are increased.  This is a very se-
rious issue. I do not want to go into 
the details because, as already pressed, 
it is not only a contempt  of  the 
House but it is also  that  as  the 
Congress has got a  majority,  they 
think that  anything  can  be done. 
Then, what is the use of saying parlia-
mentary democracy,  procedure  and 
these things? Then, when the Parlia-
ment is  in  session  and  when the 
Budget is presented nothing is said 
about  it  and  nothing is  thought 
about it.  It is only cheating people 
and rhea ting the Parliament and noth-
ing else. So, whatever procedure _V(_u 
take, it must be taken.  If the res-
pect for Parliamentary democracy is to 
continue, then, certainly, it must  be 
taken in some form.

Ai> Xur as Hie quifi>l*on  <. riternetl, 
it is a very serious question and it 
ft Is left as it is then allow all the 
people, all members of the Opposition 
alco to do a<? thev like, break Ihe pro- 
rcduro and the ruV's and do anything 
as they like.

SHRT SAMAR GUHA CContai): Al-
though you are looking at the Oppo-
sition with a smiling face, I think the 
seriousness of this matter has not mis- 
e.i your attention.

As has been rightly pointed out by 
our friend'?, it is not only an insult of 
this House but it is an insult to the 
highest dignity of  the  House,  the 
Chair also, because you were pleased 
to observe on an earlier occasion that 
this practice of  issuing notifications 
outside the House while the House is 
in session or when the session is to 
begin very soon is not proper  and 
that the Government should not issue 
any notification increasing the prices 
or imposing some  sort  of  indirect 
taxation.

It is not an urgent mater in the 
sense that this is the second time that 
the Government are going to increase
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the price. Tikis is the additional price 
increase. The prices of petroleum and 
petroleum products were increased ear-
lier also.  Therefore, the matter was 
not pressing.  The matter was  not 
urgent.  The Government  could have 
waited and as has been rightly pointed 
out by my friend, Mr. Vajpayee, be-
cause the prices have been increased, 
it cannot be taken as direct taxation. 
That logic also does not stand because 
in the Budget there has been increase 
in other items also, though it may be 
less. Therefore, it is tantamount to 
imposing of indirect taxation.  It is 
a violation of the budgetary discipline 
that it should have been included in 
t He budget.

They could have announced it on 
the 1st when the House was in ses-
sion.

Now 1 have a hunch that it is only 
for a political purpose,  because the 
non. Minister has to rush to Cuttack 
just to take a political part perhaps 
and in the morning he was going to 
catch a plane. If not, I want to know 
from you whether it is for the Party 
political purpose and the Minister has 
tr> catcli the plane early in the morn-
ing and for that reason, they have vio-
lated all the norms, code of conduct 
and convention. I again appeal to you* 
Sir, that if the hon. Minister is al-
lowed to violate in this way we have 
also a right.  The hon. Minister has 
the check to say that the Opposition 
should not uphold the honour of this 
House and the dignity of this House 
and the Chair. Therefore, you should 
pull up the hon. Minister with that 
much  of  contempt and  seriousness 
that it deserves.

MR. SPEAKER: Only  those  hon. 
Members  will be allowed who have 
given their names.

SHRI P. G. MAVALAICKAR (Ahmfe- 
dabad): This is an important  point 
and you should hear us also.

MR. SPEAKER: <mT

«rnr $ ?ft #  ̂grr % i

I am not allowing others.  If I re-
lax in one case it will become difficult 
and I will have to relax in other cases 
also.  Those who have sent their no-
tices have already spoken.
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-VIR.. SPEAKER: I have just now* 
heard your views about this, about 
which I also feel very strongly, per-
haps not to assure you, but on my 
own.  This matter is referred to by 
various motions:  by the hon. Member
Shri Vajpayeê under Rule 223 there 
is a Privilege Motion; then Shri S. 
.A I Banerjec has given notice, it is an 
Adjournment Motion; then I have got 
tho names of Shri Madhu  Limaye 
Pi of, Madhu Dandavate....

sflr sfYsTr :  snzrer
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I\IR. SPEAKER:  This was  levied
011 the 1st  midnight. I got a letter 
from the Minister dated March the 
1st, in which he says:  ‘As you are
aware, steep increase in  crude  oil 
etc., has taken place*. But this letter 
reached my office on the 2nd. It is 
dated 1st, but it reached my office on 
the 2nd.  At  the  end the  letter 
says:  ‘I would like to make a state-
ment in the Lok Sabha in this re-
gard tomorrow itself.  However as 
Saturday and Sunday are holidays I 
would be grateful if I am provided 
with an opportunity of making a state-
ment in this regard on the morning



[Mr. Speaker}

of Monday tfae 4 th 1874. so that tbe 
lion. Members may have a full appre-
ciation of the reasons which have im-
pelled the Government to take this 
decision/*

I have got these motions—Shri Vaj-
payee has already sent It; Shri Madhu 
Limaye has already sent it on the 2nd.
So we referred it to the Minister. And 
again the Minister sent me another 
note.  It says;  ‘The undersigned is 
directed to state9 etc., in the form of 
a Memorandum or a note in which he 
has given the reasons saying this hap-
pened that happened.
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MR. SPEAKER:  The Minister’s let-
ter is the first one.  This is to  the 
office. This is the second one.
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MR. SPEAKER: Don't pick up such 
things; these are only office  routine 
matters.
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1WER- SPEAKER: This is dated Delhi* 
the 3rd. fie has expressed his desire 
to make a statement, lie says:

“It may also be mentioned that 
the increase in petroleum  product 
prices have been kept separate from 
the normal Budgetary proposals for 
the price increases falling on the 1st 
April.  There is no element of ex-
cise duty and all increases are pure-
ly on account of the increase in the 
price of oil/crude. These facts may 
kindly be placed before the Speaker 
to enable him to decide the ad-

missibility”.

The hon. Minister was making a state-
ment on all this, and so I allowed him 
to make the statement.

SHRI S. M. BANERJEE:  After the
statement, will you consider our ad-
journment motion?

MR. SPEAKER: So far as this mat-
ter is concerned, leave aside what has 
happened and what matters of a very 
much urgent nature have been respon-
sible for this levy, but one thing is 
clear namely that the Government did. 
not act just on the spur of the mo-
ment at midnight. They must already 
have decided about it  much  earlier 
and that had to take eHect from the 
midnight of 1st March.  The House 
was sitting on the 1st and the hon. 
Minister was here  throughout  Hie 
day; the other hon. Minister was also 
here throughout the day. My ruling 
was already there on the records* 
Further, if it was not  possible  to 
make the statement in the morning 
there was ample opportunity to make 
it at 6 P.M. in the evening.  Every 
official action including the drafting 
etc.,  must  have  been  completed 
before 6 p.m . in  his office  also, 
at least by four O’clock. Why should 
he act in such a way that he ignores 
the  previous  observations  of  the 
Speaker or the Chair and the senti­
ments of the House?

As hon. Members are aware imme-
diately after the end of the last week, 
the House had already come down to 
a very calm and cool level and t was 
thinking of having a very normal time
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during this week;, but it has already 
started with such, high nervous ten- 
.sion. I really fail to understand this.
X do not approve of it.

When Parliament is sitting and imp-
ortant decisions are taken,—leave aside 
what type o± motions they are whe-
ther they are adjournment motions or 
notices of breach of privilege or call- 
ing-attention notices—one thing which
I cannot ignore is that to take such 
decisions without informing the House 
is improper. The House  was  sitting 
on that very day, on the evening  of 
that day when this levy was to be im-
posed; so, I would reiterate  that  it 
was not prooer, and it should not be 
repeated in the future.

As far as adjournment motions are 
concerned, as hon. Members know, I 
.have already given my ruling;  the 
budget will come up for  discussion 
whJenl everything will qome up be- 
lore hon. Members, and they will be 
able to discuss everything, they will 
be able to vote down the Demands, 
they can table cut motions and they 
can ask for a vote on the cut motion 
and so on....

SHRI S. M. BANERJEE: By that 
time, it will be a news but will become 
a story.

MR. SPEAKER: According to  our 
Rules of Procedure, when the matters 
are coming up immediately, lion. Mem-
bers are only anticipating It.  There-
fore no duplication can be allowed.

PROP. MADHtJ DANDAVATE:  In
the budget discussion, there is no ele-
ment of censure.

MR*. SPEAKER: Anyway, that  is 
already laid  down.  Hon.  Members 
have ample opportunities to discuss this 
not once but a number of times. As 
for privilege, it has already been held 
in such, cases  that it Is the most 
improper, not a privilege question. I 
reiterate that it was an impropriety.

sft ***** : arrc «nr

MR. SPEAKER:  I cannot help It
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At the most, we can question its pro* 
priety and I have already made my 
observations on that.

PROF. MADHU DANDAVATE; At 
least have a convention that if pro-
priety is violated two times, it should 
be equivalent to a breach of privilege.

MR. SPEAKER:  Papers to be laid
on the Table.

SHRI S. M. BANERJEE: The Rail-
way Minister  should make a state-
ment on the firing near Allahabad on 
the railway line.

MR. SPEAKER: I will look into it.

12.26 hrs.

PAPERS LAID ON THE TABLE 

Officers of Parliament  (Rent for

BbSIDENCE BZTA1NSD BY FAMILY AFTER 
death) Ruues, 1974

THE  MINISTER  OF PARLIA-
MENTARY  AFFAIRS  (SHRI  K. 
RAGHU RAMAIAH):  I beg to lay on
the Table a copy of the Officers of Par-
liament (Rent for Residence retained 
by family after death) Rules,  1974 
(Hindi and English versions) publish-
ed in Notification No. O-S.R. 200 in 
Gazette of India dated the 2Srd Feb-
ruary, 1974, under sub-section (2) of


